219 Nation re. Sixth Report:NOVEMBER 29, 1973

of Comm. of Privileges
MR. SPEAKER:
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Once you punish an officer for
-anything, for breach of privileges or
any mistake, or some committee
punishes that officer and then sup-
pose it happens—in case any depart-
‘mental action is sought, that is a diffe-
rent matter, in that case also this
‘House should give some guidance—
but you give some punishment and he
gets a promition there. That will
‘be very incongruous.

SHRI MADHU LIMAYE: That has
‘happened in many cases.
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MR. SPEAKER: That is the rea-
:son, not this reprimand alone. I am
just trying to seek some guidance
from the Chairman of the Committee
of Privileges. So far as our reprimand
or other punishment, and also at later
stages by the Depariment is concern-
-ed—irrespective of the cases we have
-already dealt with; these will not be
affected in any way—but for future
guidance, I will call a meeting and
‘will discuss it with them and try to
-evolve some procedure.

SHRI VAYALAR RAVI (Chirayin-
kil): This should not be a preced-
-eni.

MR. SPEAKER: Frankly speak-
ing—I do not know what your reac-
tion is—I have been myself perturbed,
because I felt that we have done
something which should not have
been done, on the guestion of privi-
leges. So, that is the reason why I
-want to get the guidance of the Chair-
man of the Committee.

Re. Death of Col.
M. workers in Raniganj

SHRI S. M. BANERJEE: Somebody
should define our privileges.
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MR. SPEAKER: This is my con-
sidered opinion that once you try to
codify it, you will be restricting your-
self, and every time they will say
that it is out of court. So, leave it
open. It is for the House to decide
it.

Now, we adjourn for lunch and re-
assemble at 2 P. M.
13.00 hrs

The Lok Sabha then adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five Minutes past Fourteen
of the Clock.

[Mr. DERUTY-SPEAKER in the Chair]

RE. DEATH OF TWO CP.M. WOR-
KERS IN RANIGANJ

MR. DEPUTY-SPEAKER:
Shankar Dayal Singh.

Shri

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I want to tell
you one thing. Yesterday the hon.
Speaker had directed the Goyvernment
to make a statement on the murder
of two C.P.M. workers in Ranigunj.
1 expected the Home Minister to make
a statement today.

I would like to know from the hon.
Minister why is it that the Govern-
ment has not come forward with a
statement giving the details to the
House. My question now is: what is
the Government going to do with re-
gard to this?

MR. DEPUTY-SPEAKER:
please. Mr. Bingh.

Order,

SHRI JYOTIRMOY BOSU: You
cannot follow the divide-and-rule
policy.
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MR. DEPUTY-SPEAKER: I am not
dividing. I am just following the
order of the House. You please help
me in keeping to the order of the

House,
SHRI JYOTIRMOY BOSU: I shall
do so with both hands. The question

is: would you kindly ask the Govern-
ment to make a statement on this?
Sir, yesterday the Speaker had given
a clear directive to the Government
that they must make a statement on
the floor of this House. Shri Raghu
Ramaiah is here. Why is it that he
is afraid of making a statement?
What is there to hide? It is a political
murder.

MR. DEPUTY-SPEAKER: Order
please.
SHRI JYOTIRMOY BOSU: Why

do you shield him? Would you kind-
ly go through the proceedings? (In-
terruptions).

MR. DEPUTY-SPEAKER: It is not
in the order. Mr. Bosu, you will
kindly cooperate.

SHRI JYOTIRMOY BOSU: I am
only wanting the Government to tell
us about this. (Interruptions).

MR. DEPUTY-SPEAKER: Mr.
Singh, will you kindly come nearer?

SHRI JYOTIRMOY BOSU:
come nearer you.

I can

MR. DEPUTY-SPEAKER: No
please. (Interruptions).

SHRI JYOTIRMOY BOSU: I only
want the Government to make a
statement. If you do not direct them
to make a statement, we may have to
walk out. (Interruptions).

MR.
Singh.

DEPUTY-SPEAKER: Mr.
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